
IN THE CENTRAL AOMINISTRATIVE TRIBUNAL 
HYD.ERABAD BENCH : AT HYDERABAD 

** * 

O.A. 17/94 
	

Dt. of Decision 	31.3.1994 

P. Poornachandraa Rao 
	

Applicnt 

Vs 

The Assistant Director General (Cu), 
Government of India, Ministry of 
Telecommunications, Department of 
Telecommunications, Sanchar Bhavm , 

The Superintonding Engineer, Telecom 
Civil Circle, Chikkadapally, 
Myderabad, 

The Superintending Engineer, Postal 
Civil Circle, 3rd Floor, Mahatre Building, 
Dadar, Bombay - 400 028. 	 ,. Respondents. 

Counsel For the Applicant 	: Mr. K. Venkatesuara Rao 

Counsel for the Respondents : Mr. N.R.Devaraj,Sr.CGSC 	$ 

CORAM: 

THE HDN'BLE SHRI A.B. GORT'rII 	MEMBER (ADMN.) 

THE HON'BLE SHRI T.CHANDRASEKHARA REODY 	MEMBER (JUDL.) 

..2. 



O.A. 17/94 	 ot. of Decision 	31.3.199' 
ORDER 

, As; per Hon'ble Shri *ta Corthi, Member (Admn.) X 

The applicant has riled this 0* apprehending 

that he would be reverted from the post of Head Clerk 

which he is now holding in the office of the Telecom 

Civil Division at Tirupati. The reason for his 

the civil wing of the 91ost and Telecom in-to separate c-ivi-k 
& 

wings 4ome of the emloye4ho did not opt for the postal 

wing may have to be readjusted in the Telecom Wing 

41' 	- - - 

from the the post of Head Clerk. The office memo dt. 9.6.93 

laying down the guidelines for the bifurcation which 

came into effect from 1.4.1993 is at Annexure - I 

to the application. 

Heard learned counsel for both the parties. 	A. 

Mr, K.lienkateswara Rao learned counsel for the applicant 

reiteratimg tha due to the fact that a certain nwmber 

of officials did, not opt for transfer to the postal wing, 

they have to be readjusted in the Telecom Wing and that 

this is bvund to tffect the present position of the 

applicant. 

Nr. N.R. Devaraj learned senior standing counsel 

for the respondents produces before us a letter from the 

Ministry ol*ommunication, Department of Telecom, New Delhi 

at. 25.2.1994 addressed to the Superintendingj Engineer 

(Civil), Department of Telecommunication, Hyderabad. 



-3— 

the said letter is to the effect that "there is no 

such proposal for the present for making promotion 

in postal unit wing from the U.C. Gr.I who had opted 

for Gsbsorption". Consequently the contention of the 

respondents is that the present EJA is premature and 

that "there is no cause for worry". 

4. 	In the view of afore stated, we are of the 

(.15 

considered view that the OA is premature and the same 

15 ..LJ.dUS I,LJ UC SOI4IOC IUflS . 	 'I 

£Lt:AcxflM MLC- r 
The interim order dt. 11.1.1994 stsYAvacated with 

immediate effect. Na order as to casts. 

Cr. CHANDRhSEKHARA REDD 	 (A.sORTHI) 
MEMBER (jtjoi) 	

. G 
 MEMBER(ADMN.) 	

4 
Dated : The 31st March 1994 
(Dictated in Open Court) 	L;eputy 1jitt"fax(J)CC 

apr

Assis  tant Director ueneral(cW), 
of India, Ministry ot TelecOmmUfliCatlOnS, 

sanchar 8havan. New Delhi. 

tend.iru Engineer. Telecom, 
- 	c . Chikkadapally, Hyderabad. 

Mahatre suilding,. 1bar, SomlDay-28. 
4érintendiflg Engineer, Postal Civil circle, 

i1y to Mr.K.Veflkateswara }kao, Auvocate, CAT.HYd. 

I 	(4&y to Mr.N.R.CVra3, s.cusc.cAT.Hyd, 

g?YtbrarY# 
cAT.Hyd. 

I) 
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TYPED BY COrPAREL BY 

CHECKED 87 	 APPROVED EY 

IN THE CE1;arc;rL ADIJINISTRATIVE TRIBUNAL 

	

I-IflanRA 	i3NCh AT HYDERABAD 

TEL? HOiP EEL 1R.3U.TICE V.NEELADRE RPID 

7 VICE CHAIRMAN 

THE I-ION'BLE MR.AB.GORTHI s MEHBER(AD) 

AND 

THE HON' BLE MR.TcCHANDRASEICHAR REDDY 
MEMBER(JUDL) 

THE HON'BLE M/Z.RANGARAJAN : M(ADMN) 

Dated; 3- -1994 

O&'JUWKENT 

- 
2.a/R.A./C.AJNC. 

in 

O.A.NO. 
 

	

(w.p; 	) 

Admitt4d and Interim Directions 
Is s ue d. 

Allowed 

• 	Disposedf With directios 

Dismissed. 

Dismissed as/ithdrawn. 

Dismissed f 	Lefault. 

Rejected/Oyered. 

No Drder as 	costs.  

Af',J/UQtr! 	
• 
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